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IN THE CENTRAL ADMIUISTRATIVE TRIBUMNAL, JAIFUR BENCH,

JAIPUR

PR

P HNo. 32/19? (DA o2 "5d) Date of crder:lo.l2.1997

DR ]
=h

with MA No. 334/1937
Pirendra Singh Pippal at present w:irking as Guard (Socods
Train), Western Railway, Sanjyapur City.
.. Petitioner
Versus
1. Shri Gyan Dutt Pandey, Z&r. Divizional 'Operational
Manager, Western Railway, Enta Division, LEM Office, Fota.

2. Shri Sukhdev Meena, Divisional Operaticnal Manager,

Western Railway, Pota Divigion, DEM Office, Fota.

.+« Respondents
Mr. M.L.Sharma, ccunszel for the petiticner
CORAM:
Hon'kle Mr., O.P.%harma, Administrative Member
Hon'khle Mr, Ratan Prakash, Judicial Memker
ORDER

Per Hon'kle Mr. QO.FP.Sfharma, Administrative Memhker

In this Contempt Fetition wunder =Zection 17 of the
Administrative Tribunals Act, 1285, petiticner, Shri
Pirendra Singh Pippal has prayed that fhe reapcndents be
taken up for contempt of court and appropriate order may ke
rassed ajJainst them for not complying with the directicons
~f the Tribunal contained in its order dated 27.1.1904.

2. Services of the petiticner were initially terminated

on 15.9.1992 and thereafter he was allswed to resume 3Juty

on ©.10.199%4, Thereafter, according to the petitioner, his
gervicez have again Leen terminated on 10.2.1%%5. The

retitioner is, theref:ore, aggriev2d that there has keen no
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real compliance with the dirvections of the Trikunal given
in its order passed in OA o, 24,1294,

2. We have heard the learned counsel for the petiticner
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and have perused the ﬁaterial sn record.

a. By an order dated 27.1.1%%1 (Ann.Al) passed in ©A Mz,
34/1994, the Tfibunal had directed the respondents to
dispoce of the petiticner's representation with regard ta
his grievance. A likerty was aleso gJiven to the petiticner
ts file a fresh applicatiocn, if he is aggrieved Ly any
crder =f the respondents. Thereafter, the petitioner moved
a Nontempt Fetition, MNo.57/19%4, gseelking cimpliance with
the directionse <f the Tribunal. The Tribunal. passed an
crder dated 23.2.199E  (Ann.Al) ‘taking note that the
representation of the petiticner has already Leen disposed
of and the petiticner has als> rejsined his duty. The

Tribunal, therefore, observed that since the Contempt
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Petition had hecome infructuons, it was dismisse
5. llow the learned Eounsel for the‘petitioner states that
the resgpondents have terminated the services of the
petiticner w.e.f. the very same date namely 15.%5%,15%%2 from
which thesze were terminated eavrlier. Thus, in fact, there

ha
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been no compliance with the srder <f the Tribunal and
the respondents had made false claim hefore the Trikunal in
their reply to the Cintempt Fetiticn, that the petiticner
had hkeen taken kack on duty. Hiz further grievénce ie that
the questiosn of pay and aliowances ~f the petiticner for
the intervening perisd have als:s not been de-ided, although
the respondents had =tated bkefire the Trikunal in their
reply to the Contempt FPetition that this matter had also
been settled.

f. We have considered the matter carefully. We find that
the order Ann.A6 iz in fact an order imposing penalty under
the Railway»Servénts (Digrcipline and Appeal) ERulesz, 1263,
Since this order has been pasced on finalizaticon «<f the
digciplinary rroceedings ajainst the petiticner, it would,

in rmur view, furnizsh a frezh cause of action to the
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petitiosner. Thie is n3t a matter which can ke adjudicated
by way of a Contempt Petition filed in relakion to his
earlier terminaticon from services. The petitioner is free
tc move a fresh OA with regard toihis Jrievance arising as
a result «f Ann.Af and while doing =2, he may alss raise
the igsue of non-payment <f pay and allowances for the
intervening period, if he so chooses. The Contempk Petitioh
ig, however, in our view, not maintainakle. It is
dismissed.

7. The Misc. Applicatisn zeeking condcnation of delay in

filing the Contempt Petition.is alsc dismissed.

e
(Ratanéézzkaéi%;\\\~———”’/”””f/’* (O.P.Sharma)l

Judicial Member Administrative Member



